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Dated, Agartala, the 19th Sept. 1990.

No. F. 1-1(12)-TAX/90
| NOTIFICATION

In exercisé of the powers conferred by section 43 of the Tripura Purchase
Tax Act, 1990, the State Qovernment hereby makes- the following rules,
namely :—

1. Short title and commencement-—(1) These Rules may be called the
Tripura Purchase Tax Rules, 1990.

{2) They shall come into force on the date of iheir publication in the
official gazette.

2. Definitions—In these Rules unless there is anything repugngaot to the
subject or context—

(1) “Act” means the Tripura Purchase Tax Act, 1990,

(2) ““Agent” means a person authorised, in writing, by a dealer to appear
or to act on his behalf before the Commissioner, the Additional Commi-
ssioner of Taxes, the Deputy Commissioner of Taxcs, the Assistant
Commissioner of Taxes or the Superintendent of Taxes, .s the case may be,
being-—

(a) a relative of the dealer, |
(b) aperson regularly employed by the dealer,

(c) a Barrister-at-Law, a Solicitor, an Advocate. » Piraor v aner other
person entitled to plead in any court of 2w in the i:.ian Union, or
(d) a person who has been enrolled o5 a mwinbor o i

LY

; insitut - of
Chartered Accountants of India, or has pasuad any Accouninnucy
examination recog-iicd in this dehalf by the State Government.
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(3) “Additional Commissioner of Taxes” means the Additional Commj-
ssioner of Taxes referred to in rule 3.

(4) “Deputy Commissioner of Taxes™ means the Deputy Commissioner
of Taxes referred to in rule 3.

(5) “Assistant Commissioner of Taxes” means the Assistant Commj-
ssioner of Taxes veferred to in rule 3.

(6) “Superiniendent of Taxes” means in respect of a dealer, a Superin-
tendent of Taxes referred to in rule 3 and within whose jurisdiction the dealer’s
place of business is situated or if the dealer has more than one such place, the
Superintendent of Taxes within whose jurisdiction the chief branch or head
office in Tripura of such business is situated or if the dealer has no place of
business within the State of Tripura, the Superintendent of Taxes who has
been so notified by the Commissioner under rule 4.

(7) “Inspector of Taxes” means the Inspector of Taxes referred to in
Rule 3.

(8) “Officer” means any of the Taxing authorities mentioned in Rule 3.

(9 “Form” means a form prescribed in the Schedule appended to these
Rules. , ,

(10) “Government Treasury” means, in respect of a dealer, the treasury
or sub-treasury of the arca where the dealer’s place of business or if he has more
than one such place, his chief branch or head office in Tripura is situated.

(11) “Place of business” means any place where dealer sells or purchases
any goods or keeps accounts of purchases.

(12) “‘Return period” means the period for which returns are to be fur-
nished by a dealer,

(13} “Rules” means a Rule of these Rules.

(14) “Section” means a section of the Act.

3. Taxing authorities—There shall be the following taxing authoritics te

assist the Commissioner—
(i) Additional Commissioner of Taxes,
(i Deputy Commissioner of Taxes.

{iif) Assistant Commissioner of Taxes.

(iv) Superintendent of Taxes.

(v) Inspector of Taxes. _

4. Delegation of Powers—Subject to the provisions of the Act and the
Rules made thereunder, the Commissioner of Taxos may, by Notification in
the Official Gazette, delegate the powers to be exercised by the above classes of
Officers and shall, by like Notification, spify the area in respect of which
powers are to be exercised by each of the above classes of Officers :

Provided that the powers to call for returns, to make assessiments, to cancel
or rectify them, to impose penalty and to order maintenance of accounts shail
not be delegated to any officer below the rank of Superintendent of Taxes.
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Provided further that the Officer to whom powers may be delegated under
Section 39, shall exercise the power subject to the provisions of the Act and the
Rules made thereunder and to such restrictions as may be imposed by the
Commissioner in delegating the powers. .

5. Registration—An application for registration under section 5 shall,
on commencement of the Act, be made within such time as may be notified by
the Commissioner in the official Guzette and thireafter not less than thirty
days after the date from which the d:iler bacomes linble to pay tax under the
Act. The application shall be addresse:d to the Superintendent of Taxes in
Form I appended to these Rules.

6. An application for registration shall be duly signed and verified in the
case of—
(1) individuals, by the propristor of the business,

(2) an association of persons, by an adult member of the association.

(3} afirm, by the managing partner or any other partner or by an employee
of the firm, duly authorised, in this behalf.

{(4) a Hindu undivided or joint family, by the manager or karta or any
adult member of the family,

(5) a company, by the managing director or the secretary or manager or
the principal or chief executive officer of the Comnany of India.

(6) any Government Department, by the head of the Ofiice.

7. The person making an application for registration shall specify the
capacity in which the application is made, signed and verified.

&  An application for registration shall, amongst other particulars,
specify—

(1) the name and style, location and branches, if any, of the business,

(2) the class or classes of goods purchased for sunplying cutside the State.

(3) the language in which he maintains his accounts, and

{(4) the year for which accounts are maintained.

9. Certificate of registration—The certificate of registration granted under
section 6 shall be in Form 1L

10. (1) Each certificate shall bear a number and distinctive régisiration
mark. The distinctive registration mark to be entered on a certificate shall be
such as may be assigned by the Commissioner for each local area.

(2) The particulars to be specified in the certificate of Regisiration shall
as far as possible be described in the same terms as are used in the application
for registration.

11. A certificate shall be issued for cuch place of business and it shall be
kept at the place of business to which it relates.

12.  Any registered dealer may obfain on payment of the fee referred to
in Rule 53(d) a duplicate copy of any certificate which has bean issued to him and
which may have been lost, destroyed or defaced.




~13. When a registered dealer applies for cancellation or amendment of
his 'certxﬁcate of registiation, he il submit the certificate along with his appli-
cation to the Superintendent of Taxes. '

14 A tegister of certificats of registration issued shall be maintained by the
Superintendent of Taxes in Form IIL

15. Fvery registered dealer shall furnish returns of turnover of taxable
goods under section 7 and 10 to the Superintendent of Taxes in Form Iv.

16. Every dealer liable to pay tax under the Act shall submit a quarterly
return to the Superintendent of Taxes within 30 days of completion of the quarter
in Form IV : ' :

Provided that the Commissioner, the AddL Commissioner of Taxes, the
Deputy Commigsioner of Taxes, the " Assistant Commivsioner of Taxes or the
Superintendent of Taxes may by an order in writing direct any dealer to submit
returns for pericds less than the guaster or & month witkin such date as may be
specified in the order and may likewine medify or annuel such orders.

17, All returns required to be furnished shall be signed and verified as
in the case of an application for registration under Rules 5 and 6.

8. The notice referred to in suh-section (2) of Section 7 shall be in Form

V.

19. Assessment —Assessment orders passed under the provisions of the
Act shzll be made in Forms VIA and VIB.

20. Notice of demznd—The nctice of demand shall be in Form VIl and
VIIA.

21. Place of assessment—A dealer shall ordinarily be registered and
assessed by the Superintendent of Taxes within whoss jurisdiction his business
is siteated and when the dealer has no place of business in Tripura, by such
Superintendent of Taxes »s the € ommissioner may, by Notification” in the
Official Gazette, so appoint, Where a dealer has more than one such place of
business, he shall be registered and assessed by the Superintendent of Taxes
within whose jurisdiction his chief place or head office in Tripura of such
business is situated.

2. Calculation of Interest—(1) If a dealer does not submit the retorn
and pay the amount of tax due from him within the date specified in Rule 16,
he shall be liable to pay a simple interest at the-raie gpecificd in sub-section (1)
of Section 2IT.

(2) 1If a dealer does not pay the amount of tax assessed 1o be due from
within the period specified in the notice oi demand, hesh 1l be fiable to pay simple
interest at the rate specified in snb-sectint {1) of thz seciion 21,

(3) If the lasi due date of payment hnpens 1o bea h_oliday in the Ba:nk
and the catire amount of due tax is deposi.ed on the immediate next working
day in the Bank, no interest shall be charged.

(&1 Where a dealer has paid a part of the tax duc on any date after the
exriy of the specified date, he shall be liable to pay interest on the specified rate
an it whels of the smouat of tax dns according to his returns or assessed upto
the haie of part payment, and therealhicr on the balance tax payable.
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Explanation—For the purpose of calculation of interest, part of a month
s:hall be treated and shall be deemed to have always been treated to be a menth.

23. Refund—An application for refund shall be made to the Superintendent
of Taxes and shall include, amongst others the following particulars :

(a) the name and style of the business together with the number of the
ccrt_lﬁcafe of registration and address of the dealer.

(b) the period of assessment for which refund is claimed,

(¢) the amount of dues already paid together with challan number
and date of payment.

(d) the amount of refund claimed and the grounds thereof.

24, An application for refund shall be signed and verified and presented’
agin the case qf an application for registration.

25." No claim for refund shall be allowed unless it is made within three
years from the date of the original order of assessment or within three years of
the final ordér passed on appeal or revision, as the case may be,  in respect of
such assessment.

26, When the Superintendent of Taxes is satisfied that the refund claimed
is due wholly or in part, he shall, subject to the provision of Rule 28 record an
ordér sanctioning the refund.

27. When an order for refund has been passed, a refund voucher in Form
VIII shall be issued in favour of the claimant, if he desires payment in cash. An
advice list shall, at thé same time, be forwarded to the Treasury Officer concerned,

28. When the claimant desires to adjust the amount of refind due to him
against any amount payable by him, the Superintendent shall set off the amoun®
to be refunded or any part thereof against the tax, if any, remaining payable by
the claimant. ' ' '

29, The application together with relevant records shall be submitted for
orders to (—

(1) The Assistant Commissioner of Taxes, where the refund does not
é_:xceed rupees two thousand five hundred ;

* (2) The Commisstoner of Taxes, where the refund exceeds rupees two
thousand five hundred ;
(3) The State Government, where the refund exceeds rupees five thousand.

30. A register shall be maintained in Form 1X wherein particulars of all
applications for refund and the orders passed thercon shall be entered.

31. Prosecution and composition of offences-—A register in Form X
shall be maintained showing prosecutions instituted and oifences compounded
under the Act.

32. When an order is recorded under Section 29 accepting any sum by
way of composition of an offence from any dealer, the order, shall sepeify :
(a) the time withiu which the money is t0 be paid into a governiment
Treasury,




(b) the 'ate by which the proof of such payment is to be produced, and
(¢} authority before whom such proof is to be produced.

33. The sum ;‘czferred tn in Rule 32 shell be paid by the dealer to a Govern-
meng Treasmy in the manner indicated in Rules 59, 60 and 61 and a receipted
copy of tire cha'isn <hall be produced by him in proof of payment.

34, Preservatios of acerunts—The acenunts maintained by a dealer under
Scc.tlon 30 shall be preserved for a period of eight yoars,

33, Imformation tobe farnished—The information required to be furnished
under Fectior. 31 shall be furaished to the Superintendent of Taxes and within
forteen days of th occurronce of the eveat in respect of which the information
is to be fur nishe

36.  Anv person shall, before despatching any goods taxable under the Act
outside the state, submit {o the catrier 2 Neclaration in Form XI in duplicate.
After camitersignature by carriers one copy of the countersigned Declaration
shall be retained by tha p2rson dspatchin s the goods and the other copy shall
be sent to the Superintendent of Taxss of tha area for his record,

- 37. Inspectien and seizure of accounts, etc. In requiring the prodwmetion
by any de: ler of his accounts or documents, =tc. stric: regard shall be paid to
the necessity of not disturbing the business of the dealer or  the work of the
staff anv more than is necessary for the purpose of  ascertaining the required
informatica.

38. Accounis, registers  or documents seized under sub-section (3) of
Section 34 shal! not be retained by the anthority seizing them for more than
thirty days with»ut the written sanction of the Commissioner.

39. Check Post (1) Where the State Government decide to set up a check-
post under Section 37, at any place in the State the location of such  check-
post shall be notified in the Official gazette. When a check-post is set up on a
thorourhfare or read, barriers may be erected across the road or thoroughfare
in the form of contrivanes to enabls traffic being iniercepted detained and
searched,

(2) Nonerson shall transpert goods taxable under the Act  across or
beyond 1 check-nost, except after filing a declaration in Form XI1 in triplicate
before the Ofiicer-incharge of the check-post

(3) The officer-in-charge of the—check-post, on being satisfied about the
pariicuiars furnishead, shall countersi:zn the declarations and seal them with his
official seal. Tw# copies of the declarations shall be returned to the person filing
them after endorsine on one of these copies the particulars of the officer to
whom it cau be surrendered, the officsr-in-charge of the check-post shall retain
two copies of such declarations.




(4) The driver of the vehicle carrying thn goods or the person in-charge
of the goods shall produce the countersigned declarations for inspection and
checking at any other check-post  which may fall in  the route, and shal]
surrender one copy there of to the officer to whom he has been directed under
sub-rule (3). .

40. Inspection and search of vehicles or boats. (1) The Officer-in-
charge of the check-post or barrier shall not detaig any vehicle or boat under
sub-section (3)of Section 37 of the Act beyond the reasonable length of time
necessary for satisfying that such vehicle or boat is not beiwz used for evasion
of tax payable under the Act.

(2) Where in the opinion of the officer of the Checic-Post or barrier a
search of a vehicle or boat is necessary, such search shall, as far ds practi-
cable, be conducted with due regard to the convenicnce of the person
transporting the goods and without causing aveidable dislocation.

(3) The Officer-in-charge of the check-post or barrier may, for ensuring
that any vehicle or boat is not being used for cvasion of the tax payable
under the Act, require the person for the iime being in-cha "ge of such vehicle
or boat to stop and such person shall foithwith comply wit'h such require-
ments and keep the vehicic or boat stationary for so long as is required by
such officer,

(4) The said officer may thereupon  enter and search vehicle or boat
and inspect all goods and documents concerning the goods or the vehicle.
In carrying out scarch or inspection the said officer may lake the assistanc
of any other officer appointed under Section 3 or any others staff sub-ordinate
to the said officer. The person for the time being in-ch: rge of the vehiele
or boat shall forthwith furnish such Particviars of the £vods and vehicle or
boat as may be required and shall render «ll possible ass stunce to the said
officer in making the search or inspectjon.

(5) Ifany books of accounts, register, vouchers, ¢r other documents
are seized, the officer seizing such books of accoumts, r dister, vouchers or
other documents shall prepere a seizure list in duplicate, ¢ go the same and
obtain the signature of witness or witnesses, if available, on the spo” and sh:ll
make over a copy of the same to the dealer or his agent after obtaining tis
signature thereon.

(6) Powerto search at any mace by officer-inchag: of o check post,
Superintendent of Taxes or any cofiicer specially empowerad by the Commissio-
ner :

(¥ Notwitistanding anything contained in aity ot provision of these
Rules, at every check-post or barrier o at any other place, when




so required, by the officer-in-charge of such check-post or barried
by any Supecaintendent of Taxes or by any officer empowered by
the Commissioner of Taxes in this behalf for the purposé of pre-
venting the evasion of taxes payable under this Act, the driver or
any other persons in charge of goods, vehicle shall stop the vehicle
and keep it stationary as long as may be required by such officer
to search the goods, vehicle or part thereof, examine the coatents
therein and inspect ajl records relating to the goods carried which
are in the possession of such driver or other person in charge
thercof, who shall if so required, give his name and address and
the name and address of the owner of the vehicle as well as those
of the consignor and consignee of the goods.

(i) When any taxable goods are seized under sub-section (4) of Section

37, the person from whom such goods are seized shall make a
declaration in respect of the value of the seized taxable goods'anc‘l

this value shall be the retail price or the aggregate of retaile prices
of such goods at which these are likely to be sold in Tnpura at the

relevant time. Such declaration shall be submitted to the Super-
intendent of Taxes along with copics of the relevant bills, Invmce
and consignment Note issued by the consignor and other documaents
in support of the basis of the value declared The coples 50 furni-
shed may be returned to the person after the Supenntendent
satisfies himself about the value of the goods declared.

(iii) When the person from whon the taxable goods are seized opts for

composition of such offence under Section 29 within a penod of
15 days from the date of seizure of the goods, the amount of oy~
. position money so determined shall be payable within' 7 days from‘
the.date of composition of the offence by paymert into Govt,
Treasury, upon production ef the receipted eopy of the challan in
support of payment to the Superintendent of Taxes the séized goods
be released.

(1) Cost of loading and un-loading for search and seizure to be borne by
the dealer, Forany scarch and seizure as aforesaid, the unloading, reloading
unpacking and re-packing of goods as may be required shatl be done by the
dealer or his agent at his own expenseé within the time specified by the
authorised officer.

- 41. Appeal- Ar appeal under Section 40 shall lie to the Assisstant
Commississicner of Taxes and an appeal against an order passed by the
Assistant Co, amissionr under Section 40 o an order passed by the Commi
ssiner under section 41(l) shall lie to the Tribunal.




42 A memorandum of appeal in duplicate may be presented to Appellate
Authority by the appellant or by an agent or it may be sent by post.

43, The memoerandum of appeal shall be in Form XTII.

44. The memorandum of appeal shall be accompanied by a certified copy
of the order appealed against and the fee prescribed in Rule 53 (a).

45. The memorandnm of appeal shall be signed, verified and endorsed
by the appeliant or his agent to the following effect. '

{a) that the tax assessed has been paid, and
(b) that to the best of his knowledge and belief and statements made in

the memorandum are true.

46. When an appellant does not comply with any of the requirements of
Rule 44 or 45 in preseniing the appeal, it may be summarily rejected.

47, Where an appeal 1s not disposed of under Rule 46, a date and place
for hearing shall be fixed as required under sub-section{(3) of 3ection 40,

48. Revision—A petition {or revision under Section 41(2) of the Act shall
contain the following particulars :—
(2) a statement of the facts of the case,

(b) a reference to the particular order in respect of which revision is
applied for, ;

(c) the grounds on which the petition is filed, and

(d) the date of the service of the order objected to.

49. A petition for revision shall be presented, signed, verified and endorsed
at in the case of an appeal. It shall be accompanicd by a certified copy of
the order objected to and the fee prescribed in Rale 53(2).

50. A petition for revision may be summarily rejected where the require-
ments of any of the Rule 48 or 49 are not complied with on presentation of
the petition.

S1. Where a petition for revision is not disposed of under Rule 50 2 date
and place shall be fixed for hearing,

52. The revisional authority may, from time to time, adjourn the hearing

and make, or cause to be made such further enquiry as may be deemed
necessary.

53. Fees—The following fee shall be payable :—

(a) upon a memorandum of appeal against or upona petition for
revision of, an order cf assessment, or of an appellate order on
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appeal against an order of assessment-—Five perceat of the amount
of tax in dispute subject to minimum of fve rupees and to a
maximum of one hundred rupees ;

(b) Upona memorandum of appeal against an order of penalfy, or
upon a petition for revision of an appellate order on an appeal
aganst an order of penalty-—Rupees five ;

{c) Upon a petition for revision of any other order or upon any other
misceliancous petition—Rupeess Two ;

(d) for a duplicate copy of a certificate of registration—Rupees five.

Explanation—In this rule “the amount of tax in dispute” mieans the
dilference between the amount of tax assessed and the amount admitted by
the dealer to be payable.

54, No fee shall be payable in respect of any objection, written or ver-
bal, made in reply to a notice or in respect of any spontancous application
which asks only for information and does not seek any specific relief,

55.  Copies of orders..—The first copy of any assessment and the first
copy of the appellate or revisional order will be supplied to the dealer free
of charge.

56. An application for certified copy of order or other document shall
be filed in the office of the Commissioner, Addil. Commissioner of Taxes,
Deputy Commissioner of Taxes, Assistani Commissioner of Taxes or
Superintendent of Taxes as the case toay be, and shall contain the fellowing
partieulars ;

2) Nameand address of the dealers.
b) Relevant return period,
€) Particulars of the document or order.
d) Officc in which the document or order is available.
57. The following fees shall be payable for certified copies ;
a) An application—25 paise.
b) An authentication fee for every 360 words or fraction of 360
words— 50 paise.

¢} , One impressed folio for not mere than 150 English words and one
extra folio for every additional 150 words or less.

d) Urgent fee of Rupee, one if an applicant requires his copy to be
furnished om the day of subimission of the application. In such
cases, fees and folios must also accompany the application.
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e) An additional fee of Rupee one to cover the cost of postage if
the applicant wants his copy to be sent by post.

f) A searching fee of Rupee oncit the applicant wants a copy of
the order or document which is more than one year old.

58. All the fees payable under the Act or the Rules shall be paid in
Court fee Stamps. '

59. Method of payment.—The dues referred to in the Act shall be paid
direct into the Government Treasury by chaflans. No pavment of such dues
shall be accepted at the office of the Commis.ioner, Additional Commissional
of Taxes, Deputy Commissioner of Taxes, Assistant Commissioner of Taxes
or Superintendent of Taxes.

60. Challans for making payment shall be in Form XiV, and shall be
obtainabls at any Goverament Treasury ot ai the office of the Superintendent
of Taxes,

61. Challans shall be filed in quardruplicaie. Two copies duly signed as
proof of payment shall be returned to the dealer and the other two retained
by the Treasury or sub-Treasury.

62. One of the coples retaincd by the Treasmry or sub-Treashry shall be
transmitted to the Superiniendent of Taxes on the following day of
payment.

63, Every Treasury or sub-Trasury Officer shall send an advice list to the
Superintendent of Taxes of thc area on the 5th of every month showing the
amounts reeeived in the previous month. The advice list shall contain the
challan number and date, the name of the dealer andé the amount paid.

64. Every Superintendent of Taxes shall record the receipt of challans in
the Daily Collection Register indicating the number, -date and amount of
each challan. The Daily Coliection Register shall be mainfained in Form
Xv- :

65. Every Superintendent of Taxes shall maintain Assessmet, Demand
and Collection Register in Form XVI

66. Power of Commissioner. The Commissioner may be general or speci-

. fic order in writing not inconsistent with the provisions of the Act and the

Rules, direct the Officer-in-charge of a Chesk Post  subject to such condi-
tions as he may deem fit, to impose. to do or refrain from doing somcthing
which the latter has the authority to do, where upon such Officer-in-Charge
shall carry out the order.
' By order of the Governor,
R. K. Mathur

ecretary to the
Government of Tripura.
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FORM—-1

The Tripura Purchase Tax Act, 4920

Application for Registration
( See Rules 5-8 )

To *
The Superin tendent of Taxes,

I.. ...50n of...
Tesiding at... - P. O.... Fhas ..thana... ...of ..

‘District on  behalf of myself and the persons whose names and addresses are
given in paragraph 4 (on behalf of the company/firm mentioned in paragraph 6)

doing business as (.).. ... ..in/at.. P 1 o G s
thana... ... . - ofi. . ... .. .. . District and with branch
at :—
1.. P, 0. thapa .. ... . .District ..
R A« T - thama .. .. | District .. _.
3. .. .. PO, L. . thana... ... . District... ...

hereby apply for a certificate of registration under the Tripura Purchase
Tax Act, 1990,

2. I'we,. .. ...ordinarily deal in... ...and
purchase the following wholly/partly :—

@... .. ... .. forresale in the State.

(b)... ... .. .. forusein the manufacture of Jute products.

(€)... .. ... .. for sale in 1he couise of Inter-State trade and

commeres,
(d.. ... .. .. for export out of the territory of [ndia.
3. UWe.. .. .. .. . .manufacture and/or produce the following Jute

products at my/our Jute Mill at... ... v e PO
thana... ... .. .. .. .. .. of. e e e o L District,

4. The following person(s) isjare the proprietor(s):’partner(s}/member(s)
of the aforesaid business/have interest in the aforesaid business ;—

Name Address Age Father’s name H.(-J;nlé Address Extent of
interest of
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5. Myself and the persons enumerated in paragraph 4 have interest in no
other business in Indiafin the following other business in India noted against
each :—

Name Name and particulars ;Addrcsé of the Extent of Interest/
of the business business share

1.

2,

3,

4,

6. The business mn respect of which this applieation is made has heen
registered in... ... ... .. ... .on. . <+ +ereve we. ...under the
Indian €ompanies Act, 1956/Indian Partenrship Act.

7. We maintain onr accounts in the... s+ wer .. ... languzges and for
the purpose of accounting our year rums frem... ... .. ... .. .. ..to
approximately corresponding to English dates
The above statements are true to the best of my knowledge and belief and
in witness whors of I, sigathis, the .. . .. ... ... .. .. _ th day of
B T T - ) SO

Signature of the Applicant.., ... ... -

Designation...

The Heads of the office/Proprietor/Manager/
Managing Partner/Managing Director/Director/
Member/Principal Officer/Karta  of Hindu-
Undivided Family.

N.B. Strike out whichcver isnot applicable.

Acknowjedgement

Received an application in Worm 1 foomimiis sy Wil fer s o e OB
registration under Section 5 of the Tripura Purchase Tax Act, 1990.
Dated at,..
the... ... ... ... ... .. vr  -oth, Signature of Receiving Officor,
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Form —I1

TYE TRIPURA PURCHASE TAX ACT, 1998

Certificate of Registration
(See Rule —9)

Repistration Mark— Charge

No. District’ _

This is to certify that () ... .. s msy s s , sonof..

LEesiding 8t ol e e e e e e

M/S ... . .. o .. ofll d el GRE G¥E wee B nS
P s se we g pell@0Bes s ows e sew wsd@fics
District and doing business at... ... . ... ... ... .. located at ..
having branch business at... ... .. ... ...has’'have this day of .
el P & vee e .. ...been registered under

section 5 of the Tripura Purchase Tax, Act, 1990.

H:/The Company/The Firm is liable to pay tax with effect from...

(Seal)

!
|

Dated the . ...19 Superintendent of Taxes
FORM—III
THE TRIPURA PURCHASE TAX ACT, 19906
Register of Certificate Issued
(See Kule 14}
Charge— .
District—
oy
2 =
z =
] =
= z g
P g & &
=) 3 8 3
. 2 3 - g = REMARKS
P 2 . = E X <
St ] o] =1
3 ] : g 8 8 o '3 2
2 % 5 & g £ ® B4
¥ 3 8 : 3 & 3§ 3 &
o : -
£ A a ¢ Z A4 A & &
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FORM-—IV
The Tripura Purchase Tax Act, 1950
Return of Taxable Goods Purchased
{See Rule 13)

Name of the Delaer Record No.
Address. Return period
No. of the Registration Certificate :

B Particulars Taxable goorg

1. Value of Taxable Goods pur-
chased Less-valpe of taxable
goods in respect of which tax
has been already paid-...... ...

Balance
or

2. Value of Taxable Goods on
which tax is payable.

3. Tax payableat . . 1/
ad vaforem, .
Balance
Add—Interest due under
Section 21. - =

4. Net amount of tax due...

Amount paid, vide...............
Treasury Challan No.........
dated cocieeipi Of s ownri
Treasury/Sub-Treasury and by
8 set off of the excess paid in
P. E.

¥
A

6. Balauce due or exeess (if any)
to be carried forward for set
off against the dues for P. E.

The above statement i3 true to the best of my knowleé‘gs; an_d'gei‘ief .

Dated, The ... o con vy sue ae Signature of the Dealer-
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FORM—V
The Tripura Purchase Tax Act, 1990
NOTICE
(See Section 7(2) and Rule 18)
Te
Whereas you purchased during the year/period ending............ goods

taxable under the Tripura Purchase Tax Act, 1990 and whereas you are liable
to pay tax under the said Act, you are hereby required to furnish a return of
such taxable goods purchased during the return period ending.................. te
the undersigned on or before.......... SRR

In the case of your failure to comply with the terms Sf this notice you
will be liable to summary assessment and te other penalties.

{Seal)
Date...ocooereniainnnnn. Superintendent of Taxes.
) FORM—VIA
The Tripura Purchase Tax Act, 1900
Assessment form
(See Rule 19)

Charge.....ocovennnnen. Record [ AT
Name of dealer...... SUS—— Registration certificate...... ...
Address.. ... Return period.................
Particulars Taxable goods

1 ' , )
o A; As per Return submitted by the dealer— -

1. Value of taxable goods
Purchased.

2. Deduciions claimed.

3. Value of taxzable goods on
which tax paid.

B. As dstermined on assessment —

1. Vaiue of taxable goods
Purcaased.

2. Deductions allowed in respect
of taxable goods on which tax
is proved to have been paid.

3. Valus of taxable goods on
which tax is payable.
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C. 1. Tax payable ....................
Add interest due

G

D. 1, Tax Pald V1de ............ Try/ ———
Sub-Tty. Challan No......
Dated

by set off of the excess paid
in the Return peroid ended
............... vide assessment

order dated ... .........

2. Balance duelExce%s to be
carried forward for set off
against the due for the period
ending ...............

vy

O ccamevrcranciasnnnnsanareartoua..,

Superintendent of Taxes,
Form VIB
The Tripura Purchase Tax Act, 1990

Assessment Order Sheet
(See Rule 19)

Charge
1. Name of Dealer (with Complete Address), ... R B
2. Sub-Division e e a0 . .. 3. Record No.
4 Registration Certificate No ... .. .
3. Branches —

6)) (d)

® (b)

© : (6

6. Shares (a) Partners :— Their names with shares —
(b) Members :— _Their names with shares —
7. Value of Taxable goods purchased as per Returns :—
(a) Raw Jute.
(b) Raw Hides skins,

() Bamboo sticks for manufacture of Agarbathi
8. 'Books produced —

9, Section and sub-section under which assessment co npleaed 2

date T

Assesssment order B T T
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From VIiI

The Tripura Purchase Tax Act, 1990,
Notice of Demand under section 19
(See Rule 203

To

It is hereby notified that for the return period ending on w ue s
thesumof Rs, ... .. .. as specified overleaf, has been determined as
payable by you on account of tax, penaity and interest,

2. youare required to pay the amount og or before the
to the Treasury Officer/Sub-Treasury Officer/State Bank of India at -
{Reserve Bank of India, when you will be granted a reccipt.

3. A challap in quadruplicate is enclosed herewith for the purpose. You
are required to send one copy of the receipted challan to this office imme-
diately after the payment of the amount.

4. Youmay also paythe amount mentioned above by a crossed cheque/
Bank draft drawn in favour of the undersigned who will grant you necessary
reccipt.

3. If you do not pay the amount on or before the date specified above
you will be liable under section 23(2) to pay, by way of penalty a sum  not
exceeding the amount of the arrears in addition to the interest payable under
sectiont 2] (3) of the Act.

6. You arefurther informed that unless the totai amount due including the
penalty and the interest is paid by the above date, a further penalty and or
interest will be levied on you and a cortificate will be forwarded to the
Coliector for the recovery of the whole amount as an arrear of land revenue,

(Seal)

Superintendent of Taxes,

date ... ... ..o .. ...
Address
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FORM VII. ( REVERSE)
THE TRIPURA PURCHASE TAX ACT, 1990.
Assessment Form
(Se¢ Rule 20)

Charge :(— Record No :—
Name of dealer Registration Certificate :—
Address 3— Return period :—
___Particulars o Taxable g_-:')odasufww
e
A. Asper Return submitted by Rs. P.
the dealer :—
1. Value of taxable goods purchased.
2. Deductions claimed.
3. Value of taxable goods on which
tax paid.
B. As detcrmined on assessment :- -
1. Value of taxable goods
purchased.
2. Deductions allowed in respect of
taxable goods on which tax is proved
to have been paid.
3. Value of texable goods on which
tax is payable.
C. 1. Tax payble at the rate of ..o, percent
2. Add. interest due under Section Z2I.
D. 1. Total tax Due. .......ocoeeene
2. Tax paid vide............... Treasury/
Sub-Treasury Challan NO..... weveen
date  copemasioes PR—
By set—-off the excess paid in the .
return period ended ......  ............
vide Assessment order dated............
3. Balance due/Excess to be carried
forward for set--off againsi the due
for period ending.............cco.co
- Assessment made uiider section.... ...l
BN wovrsinesmom g Superintendent of Taxes,
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FORM-IX
THE TRIPURA PURCHASE TAX ACT, 1990.

Refund Register

(See Rule-30)

Charge—

sXIems
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pio juawysnipe pulifey
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PAYMENT BY
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FORM-X

THE TRIPURA PURCHASE TAX ACT, 1990.

Register of Prosecutions

{See Rule 3i)

Charge—

syIemway

*ON TB[[R00 GIIM
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FORM XI

THE TRIPURA PURCHASE TAX ACT, 1990
Form of Declaration for Despatching Taxable Goeds,
{ See Rule 36)
To

In accordance with the provisions of Rule 36 of the Tripura Purchase
Tax Rules, 1990 I/We hereby declare that the consignment as declared below
is hereby tendered for despatch from... ..to..
in the STATE OF... - . II'We
further declare that T/We shall pay/have paid the taxes due thereon under
the provisions of the Tripura Purchase Tax Act, 1990,

-

1. Name and address of the Registered dealer
and the No. of the Certificate of Registration.

2. Name and address of the consignee.

3. Weight and No. of packages/bags and other
deseriptions of the consignment,

4. Net weight of article despatched and value
thereof.

5. Challan No. and date and name of Treasury/
Sub-Treasury, if tax in respect of the above
goods has already been paid.

6. Description of the route from point of
despatch to destination,

[/We hereby declare that the particulars given above ave true to the
best of my knowledge, information, and belief,

Countersigned Signature of the Consignor.
Agents/Agent
of the Carriers.
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FORM XII
THE TRIPURA PURCHASE TAX ACT, 1990.

(Form of declaration to be furnished to the Officer-in-charge,
Check-gate in Triplicate)
(See Section 37 (2) and Rule 39)

To
The Officer-in-charge,
...Check-Post,

oss  wd B B BB s wew s endSOM Ol ve e
OEVAASE... v wow awr e PO 55 e o e e T - T
Dist... ... .. .. .. ..iothe State of... s+ oo e . ...8t present
residing at... ... ... ... .. ..PO. .... T A
Dt... .. .. .. .. .. ..in the stateof... ... «e+ see ...and employed
L e | T PO... ..
P8... .. .. . . . DT.. . .. .. ...in the State of..,

do hereby declare that the vehicle/boaticart which has been stopped for checking
and/or search in pursuance of the provisions of Rule 39 of Tripura Purchase
Tax Rules, 1990 contains the articles as detailed below —

1. Name and address (in full) of the Consignor (s).

2. Name and address (in full) of the Consignee (s).

3.. Name and value of the articles consigned.

4. Weight and No. of the package/bags and other description therepf,
5. Congignor’s Invoice No... ... ... ..and date...

1 further declare that the vehicle/boatfcart-in question doeg not contain
anything other than the articles mentioned above save and except the tools
and equipments, required for the plying of the said vehicles/boatfcart and
the beddings and cooking utensils of the crew.

I further declare that 1 will produce a copy of this declaration of any
check-post to the Superintendent of Taxes of the Station of Destination
subsequently if necessary.

I declare that the above statements are true to my knowledge,
informatien and beljef.

Conductor/Driver/Agent of the Carrier.
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FORM X111
The Tripura Purchase Tax Act, 1950
(Form of Appeal against an order of assessment under Section 8, 10 or 16
‘andfor against an order or penalty under Section 12 of the Tripura Purchase
Tax Act, 1990)

EWL )

(See Rule 43)
To
The Deputy Commissioner of Taxes,
Date of order appealed against .-
Name and designation of the officer who pagsed the ordsr

Perlod of assessment from to s

Amount of tax assessed on the value of taxable goods

purchased Rs, .-

Amount of penalty imposed Rs, sis

The petition of . Ptoprletorf

PartnerlDlrector/Manager/Prmmpal Oﬂ'icer/ Karta of the Hindu

undivided family business known a8 s of

Dt. bearing the registration certiﬁcate

No. whose only/chief place of business is situated at
P.O. PS sis

in the district of sheweth as follows—

1, Under the Tripura Purchase Tax Act, 1990 your petitioner has been
assessed tax on Rs. ... alleged to bethe value of taxable goods

purchased by your petitioner during the pericd from. e tO

i

5 Under Section 12/23(2) of the Tripura Purchase Tax Act, 1990 a

penalty of Rs. has been imposed on your petitioner.
» 3. The Notice of demand which your petitioner received on
is attached bereto.

4, A certified copy of the order appealed against is attached,
5. Your petitioner in fact purchased taxable goods worth Rs.

only during the return period from I o
and bad no other purchase during the same period.
6. Your petitioner has made a return of his purchases of taxable goods

under Section 7 of the Act and has complied with all the terms of the netice
served on him by the under section 8 of
the Act, '
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7. Your petitioner was prevented by sufficient cause from making the return
required by Section 7 of the Act or did not receive the notice issued under
sub-section (2) of section 8 or had not arcasonable opportunity to comply
with or was prevented by sufficient cause from compiying with the terms of
the notice or from producing the evidence required under sub-section (3) of
Section 8, as more particularly specified in statement hereto annexed.

8. Grounds of the appeal.

9. Your petitioner, therefore, prays that he may be assessed aceordingly or
that he may be declared not to be chargeable under the Act or that the assess-
ment may be cancelled, set asids andfor remanded to... o ae R wem e
for re-assessment or that the order of the... ... ... .. .+ ...imposing a
penalty of Rs... ... .. .. .. --upott your petitioner may be set aside/
annulled/substantially reduced. :

Liw™ o o g wm ge., e petitioner named above, do hereby,
declare that what is stated hereinbefore is true to the best of my information
and belief and that ail tax due in respect of the order of assessment appealed

against has been paid, vide.., ... ... .. .. .. Treasury/Sub-Treasury.
Challan No... ... .. .. ..dated... e .. .. -.and that thé fee pre-
scribed under clause (a) or (b) of Rule 53 of the Tripura Purchase Tax Rules,
1990 has .been paid, vide... ... ... .. ... Treasury/Sub-Treasury challan
Nowww .. oo .. odated.. o, ... ... ...{copy enclesed) and in witness
thereof, I set my hand unto this, the.., ... ...
) FERETN . | T .
Signature

(To be signed by the appellant
or by an agent duly authorised
in writing in this behalf by the
Appellant),
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wiA m ORM XV
THE TRIPURA PURCHASE TAX ACT, 1990 =

Return period

o

Register of Daily Collections

Financial Year

Month

Advance collection

( Se¢ Rule 64)

Demand collection
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